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Request for Interpretative/Confirmation Letier — Consslidation of Shareholdings —
Regulation 11 of the SEBI (SAST) Regulations (‘Regulations’).

This is with reference to your letter dated July 17, 2009 in response to our letters dated
June 3, 2009 and June 23, 2009, requesting for an Interpretative / Confirmation Letter
under SEBI (Informal Guidance) Scheme, 2003 regarding increased shareholding on
account of merger/amalgamation being exempted for the purpose of limit of 5% under
Regulation 11.

We would like to inform you that we have not received any email in the matter as
referred Lo in your aforesaid letter. However, we would like to inform you as under:
Amalgamation Proposal dated 13" May 2008 (copy enclosed) between OCBs and Gulf
Oil International (Mauritius) Inc., proposed 1* January 2008 as the effective date of the
amalgamation. Amalgamation was approved by the Registrar of Companies. Mauritius
on 23™ April 2009. Copy of ROC, Mauritius is enclosed for ready reference. Further.
under Certificate dated 7™ May 2009 of ROC, Mauritius (copy enclosed). the said OCBs
have been removed from the register on 23" April 2009.

Whereas, even though the OCBs have ceased to exist in Mauritius. (ransfer ol sharces in
India has not been effected. as the application for the same has been filed with the
Reserve Bank of India. On receipt of RBI approval, transfer will be effected in our
records.

Please expedite issue of the necessary letter at the carliest.

Thanking vou,

Yours faithlfully
FFor Gulf Oil Corporation Ltd.

=

S. 'SufSramanian

Company Secretlary

Formerly IDL Industries Limited
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' Enclosed is a copy of notice which will be published in the
- next issue of the Government Gazette. . ;
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Notice is hereby given that, following an amalgamation with “Guif oil

International (Mauritius) INC.* on 23 April 2009, the amalgamating companies

“"SWALLOW ENTERPRISES {MAURITIUS) LTD” (File N0'11889/468j and L
“HELVETIA MAURITIUS LIMITED" (File No.23817/5532) holding Category 1 Global
Business Licences, have been removed from the register on 23 April 2009.




REPUBLIC OF .MAURITIUS

CERTIFICATE OF AMALGAMATION

(Section 249 of the Companies Act 2001)
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